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CENTRAL ADMINSITRATIVE TRIBUNAL 

PRINCIPAL BENCH 
NEW DELHI 

 
OA 3352/2015 
MA 2958/2015 

  

this the 8th day of September, 2015 

Hon’ble Mr. V.Ajay Kumar, Member (J) 
Hon’ble Mr. P.K.Basu, Member (A) 

 

1. HC Ram Dayal 
 Age-47 years 
 S/o Reved Ram 

 R/o 1-RZD-28-A 
 G-6, Palam Colony 

 Raj Nagar-II 
 Delhi 
 

2. Const. Duli Chand 
 Age-49 years 

 S/o Late Shri Hari Chand 
 R/o 1637, A-14 
 Govind Puri 

 Kalkaji 
 New Delhi – 110 019     …. Applicants 
 
(By Advocate: Shri Rajesh Kumar for Shri Sachin Chauhan) 
 
                       VERSUS 

1. Govt. of NCTD 
 Through the Commissioner of Police 

 Police Headquarters, MSO Building 
 I.P.Estate, New Delhi 
 

2. The Deputy Commissioner of Police 
 7th Bn, PTS Malviya Nagar 

 New Delhi       …. Respondents. 
 
ORDER (ORAL) 

 
By Hon’ble Mr.V.Ajay Kumar,  
 
     Heard the learned counsel for the applicant. 

2.  MA No.2958/2015, filed for joining together, is allowed.   

3. The applicants, who are working in the respondents’ department as Head 

Constable and Constable, filed the present OA seeking the following reliefs:- 

“(i)   To direct the respondents to release annual increments to the 

applicant for the suspension period (09.09.2008 to 
04.09.2012) and accordingly fix the pay of applicant by paying 

arrears with 9% interest with all consequential benefits. 
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(ii) Award cost of the proceedings  
 Or/and 

 
(iii) Any other relief which this Hon’ble Court deem fit and proper 

may also awarded to the applicant.”  
       

4.   It is submitted that they have made representations such as one dated 

05.08.2015 (Annexure-1) to the respondents ventilating their grievances, 

however, respondents have not passed any order thereon till date.  

5.   In the circumstances, the OA is disposed of at the admission stage, 

without going into the merits of the case, by directing the respondents to 

consider the claim of the applicants and pass appropriate reasoned and 

speaking order thereon within 90 days from the date of receipt of a copy of 

this order, in accordance with law.  

6.    No order as to costs. 

 
       Let a copy of the OA is enclosed to this order. 

 
 

 
     

/uma/ 

 
 

 

 

(P.K.Basu)                                (V.Ajay Kumar ) 
Member (A)                                Member (J) 

 


